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selection grade nor given any reply ©Toc his
representations. He retired on superannuation on
31.7.19983. Aggrieved by this, he filed this 0A
seeking direction to the respondents to consider
his case for grant of selection grade with all
other consequential benefits as the same was

granted to the similarly situated and junior

persaons.

5, "The respondents have contested the case
and have stated that the question of determining
'f the number of selection grade was
considered in 1978 on the same pattern as had
been done for Delhi School Teachers of Delhi
Administration. The criteria followed for
getermining the number of selection grade posts
for School Teacher was 15% of the total number of
permanent posts with effect from 5.9.1971 and 20%
of permanent as well as temporary posts which
have ©been in existence for more than three Years
with effect From 1.1.1973. Accordingly, the
posts were created with effect from differant

dates vide order dated 2.8.197s8.

6. Thereafter, D.P.C. considered the
proposal for grant of selection grade against 47
posts in the category of Crafts Instructors, 2

posts in the category of Maths Instructor with
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of Craft Instructers and 1 additional post in the

category of Maths Instructor with effect Trom

7. The requirement for grant of seliection

Toilowing conditions
"i. Basis of the appointment will b=
merit-cum-seniority.

2., The zone of consideration should be
Timited to twice the vacancies.

3. OFfficer in the zone of the
consideration should be outstanding,
good, unfit on the basis of iLhe
record of searvice.

4, Those gdraded as unfit wiil not find
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suhsequently disallowed on the recommencation o

Fourth Pay Commission In viaw of the atoresatd
reasons the OA has no merit and  the sams
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3, we nRave heard hotih the learned counsel
For +he contesting rival parties and perused Th2
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A  ban on dereservation of the reserved VACANG

these vacancies could not  he dereserved a
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transterred Lo general category quota. Hence tie

been considered against these 27 posts is not
correct. In view of the aforesaid Feasons, the

ne retired on Superannuation on

51.7.1385, The selection grade was alsa

T Fer  the reasons recorded anove, there 1is
Ao merit in Bhis QA anc the same s ACCOraingiy
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(M.P. Singh) (Kuldip
Member(Aa) Member



